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FINANCIAL EXPRESS

(Under Section 102 of the Insolvency and Bankruptcy Code, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
L.NAGAMALLESWARA RAO

Notice is hereby given that the National Company Law Tribunal, Hyderabad in the case of
Insolvency Resolution Process under section 95 of the Code has ordered the commencement of
the Insolvency Resolution Process against Shri. L.Nagamalleswara Rao residing in Hyderabad,
on 10.04.2023 and Order Copy uploaded on 11.04.2023, vide its order CP (IB) No. 170/95/
HDB/2022 u/s 95 of IBC filed by STATE BANK OF INDIA for the Personal Guarantee extended to
M/s. MIC Electronics Limited.

The creditors of SHRI L. NAGAMALLESWARA RAO are hereby called upon to submit their
claims with proof on or before 04.05.2023, to the Resolution Professional at Flat No 104, Kavuri
Supreme Enclave, Kavuri Hills, Madhapur, Hyderabad-500033, Telangana.

The Creditors may submit their claims through Electronic Means, or by Hand or Registered Post
or Speed Post or Courier.

Loss of Share Gertilicates of
M/s Apollo Hospitals Enterprise Ltd.

Chennai
Mobice s hareby given thal share cerlificates for 150 equity shares of M's

Hospitals Enterprise Limited, standing In my name and bearing the following
distinctive number have been lost by me. | request that Company o issue duplicate
share certificate in lieu thereol

Any parson who has a claim for the said shares should lodge such claim to the
company by writlen communication addressed o M's Apollo Hospitals Enterprise
Limited, Secretarial Department, All Towers, 3rd Floor, 55, Greams Road, Chennal -
800 006 within 15 days from the date of this notice, after which the company will
proceed 1o issue duplicale share cerlificate(s) in heu of the orginal share
certificate(s) as requested by me without further information

Apallo]

y TRANSMISSION CORPORATION OF TELANGANA LIMITED

e-PROCUREMENT NOTICE
Tender Motice Mo, e-Procurement No: 53 REINCECHKIITS Transco/D. No 47T 122, Db: 29 .03.2023.
Name of work : Providing Matal Spreading m 220KV & 1220 Switchyards at 22001 328y

substation Budidampadu in Khammam District”. Approximaie estimated value of work
Rs. 84, 01, 346.00, Tender specification No: 53/2022-23 of Chief Engineer | Civil, Vidyut
Soudha, Hyderabad. Bid Submission Start Date & Time (Online); 31.03.2023 after 05:00
FK, Bid Submission Closing Date & Time (Online):  24.04.2023 ai 4.00 PM, Pre
Cuabfication Bid openéng Date: 2404 2023 after 4. 45 PM, Prica Bid Opening Date (financial
todd stage): 24.04 2023 after 5:00 PM, MName and address of tander Inviting officer
: Chief Engineer [ Civil, TS Transce, Vidyut Soudha Foom, No. 105, 'A' Block, Khairlabad,
Hyderabad. Phone Nos. 040-23306000, Extn. 3202, 3352, 3404, Further details can be
saen on “e-Procurament’ markel place @www. tender telangana.gov.in

RO QGEED Sdi- CHIEF ENGINEER / CIVIL

§.\ PARTICULARS OF PERSONAL GUARANTOR L. NAGAMALLESWARA RAO| | folio No Name of Share | Distinctive Number(s) o .y | |9t () mienmoox 11 !&ﬁ#ﬂg ﬁ{ Agf ’M)ul
i the Shareholder | Certificate No.|  From To _ _ H

“+Name-of the Personat Guarantor ‘Shri- L Nagamalteswara Rao = Lo 10 0-2-293/82/A/729, Road No. 36, Madhapur Road

2. | Address of the Personal Guarantor 605, Sahi 1i Vidya Ambrosia, Road No.1 9276 | SUBRAHMANYAMY| 350279 | 7BOMTT7 | 7801926 | 150 Jubilee Hills Hyderabad 500031, Ph: 040-23420612
Patrikanagar, Madhapur, Hyderabad 500081. Place: Hyderabad SUBRAHMANYAM Y -

3. | Insolvency commencement date 10.04.2023 Date : 13-04-2023 Name of the Holder {RULE 8(1) OF SECURlTY INTEREST (ENFORCEMENT) RULES 2002}

4. | Estimated date of closure of Individual 08.08.2023 Whereas, the undersigned being the Authorised Officer of Union Bank of Tndia, Jubilee Thills

Insolvency Resolution Process Branch, Hyderabad, under the Securitisation and Reconstruction of Financial Assets and
5 | Last date ?or Submission of claims U050 ﬂ ORIX LEASING & FINANCIAL SERVICES INDIA LIMITED Enforcement Security InterestAct, 2002 and in exercise of powers conferred under Section 13(2)

DETAILS OF THE RESOLUTION PROFESSIONAL
6. | Name and registration Number of the Name: DANTU INDU SEKHAR
Insolvency Professional acting as Resolution Professional Reg. No: IBBI/IPA-003/IPA-ICAI-N-00233/2019-2020112773

7. | Address and E-Mail of the Resolution 29-1401/6/1, Plot No 253, Road No 2 (West), Deen Dayal Nagar
Professional, as registered with the Board Ramakrishna Puram, Neredmet, Hyderabad, Telangana 50006,
E-Mail: indu.sekhar3@gmail.com

Flat No 104, Kavuri Supreme Enclave, Kavuri Hills,
Madhapur, Hyderabad-500033, Telangana.
E-Mail:pg.micelectronics@gmail.com

8. | Address and e-mail to be used for
correspondence with the Resolution
Professional

Note : Submission of false or misleading proofs of claim shall attract penalties orimprisonmentin

accordance with the provisions of the Insolvency and Bankruptcy Code - 2016 and any other
applicable laws.

Date :12.04.2023
Place :Hyderabad

DANTU INDU SEKHAR
Resolution Professional

*
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR ATTENTION OF THE CREDITORS OF M/s SUDALAGUNTA SUGARS LIMITED

T RELEVANT PARTICULARS
.7 Name of Corporate Debtor M/s SUDALAGUNTA SUGARS LIMITED |

2. | Date of Incorporation Of Corporate Debtor 12/09/1994

3. | Authority Under Which Corporate Debtor Is Companies Act 1956, ROC, Vijayawada
Incorporated / Registered

4. | Corporate Identity No./Limited Liability
Identification No.of corporate debtor

U15424AP1994PLC018279

MAYURA NAGAR KATUR POST B. N. KANDRIGA
MANDAL ANDHRA PRADESH 517644 INDIA

5. | Address of the Registered Office and Principal
Office (if any) of Corporate Debtor

6. | Insolvency commencement date i respect of Corporate Debtor | Order Date: 10" April 2023

7. | Estimated date of closure of insolvency resolution process | 07" October 2023

GADDAM SRITHA SHIREEN
BBI/IPA-001/IP-P01225/2018-19/11974

8. | Name and registration number of the
insolvency professional acting as interim
resolution professional

(/0 Gaddam Satyanarayana and Co Chartered Accountants
D N0:23-38-1&1A, Siva Raman Street,

Satyanarayana Puram Vijayawada Andhra Pradesh 520011
E-Mail.gsshireen@yahoo.co.in, Mobile;9912898434

9. [Address and e-mail of the interim resolution
professional, as registered with the Board

(formerly known as OAIS Auto Financial Services Limited)
[A Subsidiary of ORIX Aute Infrastreciure Sendces Limited)
Regd. Office : Plot Mo. 84, Marol Co-operative Industrial Estate,
Andherl-Kura Road, Andhen (E), Mumbai - 400 (5%
Tel.: + 91 22 2859 5093 / 6707 (00 | Fao: +91 22 2852 8540
Emad: infof@onxindia.com | wew.oriandia.com | CIN: Uy4900MHZ006PLC163937

e

ORIX

POSSESSION NOTICE
[RULE 8(1) SECURITY INTEREST (ENFORECEMENT) RULES, 2002]

Whereas, the undersigned being the authorised officer of ORIX Leasing & Financial
Services India Limited, under the Securilization And Reconstruction Of Financial Assats
And Enforcement OF E‘aec-.;rrt;n.' Interest Act, 2002, and in exercise of powers conferred by
section 1342) of the said acl read with rule 9 of THE SECURITY INTEREST
(ENFORCEMENT) RULES, 2002 issued a notice dated 20 January 2023 calling upon
Nagaraj Peddanabhoina, Ramadevi Peddanabhoina & M5 Sonali Fire And Safety
Engineers as borrower! co-bormowears/ mortgagers fo repay the amount mentioned in the
notice being Rs.1,10,59,090.97!- (Rupees One Crore Ten Lac Fifty Nine Thousand
Ninety and Ninety Seven Paise Qnly) within 60 days of the receipt of the said notice
ingether with further interest and ather charges from the date of demand notics fill the date
of paymentirealization,

1. The borrowers and co-borrowers despite being served with the said notice and having
failed to repay the entire notice amount together with further interest and other charges,
notice is hareby given to the borrowers and public in general that the undersigned has
faken symbolic posseszion of the property described here in under in exercise of powers
conferred on himher under section 13(4) of the said act read with nule % of the said rules on
10.04.2023,

2. The borrowers and co-bosrowers in particular and public in ganeral is hereby cautioned
not o deal with the property and any dealing in the property would be subject to the charge
of nofice of Bs.1,10,59,090.97)- (Rupees One Crore Ten Lac Fifty Nine Thousand
Ninety and Ninety Seven Paise Only) together with further interest and other charges
from the date of damand notice till the date of payment/ realization.

All That Piece And Parcel Of House Mo. 18-137/6/1 {old H. Mo. 18-137/9), Construcied On
Plot No. 111 In Survey Naos, 860 & 861 Situated At Hanumanpet, Under GHMC Malkajgiri
Circle, R. R District, Land Area Admeasuring 200 5q. Yds., And Bounded As : North :
House Mo, 18-13718, South : Plot Mo, 110, East : Plot Mo. 136, West : 25'-00' Wide Road

Date: 10.04.2023

Place: HYDERABAD
Laan Account no: LNOGOODO0O15TE
& LNOOOOO00018292

Sdl-
Authorised Officer
ORIX Leasing & Financial Services India Limited

read with rule 9 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice dated
03.12.2022 calling upon the Borrower Mr. Yarlagadda Venkatramana to repay the amounts
mentioned in the notices being Rs.21,41,093.66 (Rupees Twenty One Lakhs Forty onel
thousand ninety three and paise sixty six only) within 60 days from the date of receipt of the
said notice.

The borrower as well as guarantors having failed to repay the amount, notice is hereby given to
the borrowers and the public in general that the undersigned has taken possession of the
properties described herein below in exercise of powers conferred on him/her under Sectionl
13(4) of the said Act read with rule 9 of the said rules on this 11.04.2023.

The borrower/guarantors in particular and the public in general is hereby cautioned not to deal
with the properties and any dealings with the properties will be subject to the charge of the Union
Bank of India, Jubilee Hills Branch for the amounts Rs.21,41,093.66 (Rupees Twenty One
Lakhs Forty one thousand ninety three and paise sixty six only) as of 29.11.2022 and
interestand costs thereon.

The Borrower's Attention are invited to provisions of Section 13(8) of the Act, in respect of time|
available, to redeem the secured asset.

All that the semi finishe evelnaving a built up area of]
1250 Sftincluding common area anng with an undivided ahare of land admeasuring 40 Sq yds
out of 400 Sq yds in the residential building known as Shiridi Sai Residency on plot no 183 & 184
situated at Tejaswai Nagar, Attapur, Rajendra Nagar, Rangareddy Dist. Hyderabad, Telangana

Bounded by: North : Corridor, Staircase, South : Open to Sky, East : Balcony, West: Open to sky

DateT 11-04-2023
Place : Hyderabad

Sdl-"Atthorised Officer
Union Bank of India

DESCRIPTION OF THE PROPERTY

10.|Address and e-mail to be used for
correspondence with the interim
resolution Professional

(/0 Gaddam Satyanarayana and Co Chartered Accountants
D No:23-38-1&1A, Siva Raman Street,Satyanarayana Puram
Vijayawada Andhra Pradesh 520011
E-Mail:gsshireenip@gmail.com

11.| Last date for submission of claims 24" April, 2023

12.|Classes of creditors, if any, under clause (b)
of sub-section (6A) of section 21, ascertained
by the interim resolution professional

Not Applicable

13.|Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

Not Applicable

14.| (@) Relevant Forms and
(b) Details of authorized representatives are available at.

Weblink: https://www.ibbi.gov.in/home/downloads
Physical Address: Not Applicable

Notice is hereby given that the National Company Law Tribunal has ordered the commencementj
of a corporate insolvency resolution process of the M/sSUDALAGUNTA SUGARS LIMITED,
on10"April, 2023.

The creditors of M/s SUDALAGUNTA SUGARS LIMITED are hereby called upon to submit their]
claims with proof on or before 24" April, 2023 to the interim resolution professional at the address}
mentioned againstentry No. 10.

The Financial Creditors shall submit their claims with proof by electronic means only. All other]
creditors may submit the claims with proofin person, by post or by €lecfronic means.

Submission of false or misleading proofs of claim shall attract penalties.

GADDAM SRITHA SHIREEN
Interim Resolution Professional
[BBI/IPA-001/IP-P01225/2018-19/11974

Date :12"April, 2023
Place: Vijayawada

Porer da Canara Bank <A
F firfsne syndicato)

Lalapet Branch: Address #12-5-29, | Floor, Near Innova Hospital, South
Lalaguda PO-500017). (040-23438706, 040-23438705, 040-23438721)

SALE NOTICE

E-Auction Sale Notice for Sale of Inmovable Properties under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
read with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular fo the Borrower(s),

Guarantor(s) and other Parties that the below described immovable property

mortgaged/ charged to the Secured Creditor, the constructive/ physical possession

of which has been taken by the Authorized Officer of Lalapet Branch, Hyderabad of

Canara Bank, will be sold on "As is where is", "As is what is", and "Whatever there

is" on 15.05.2023 for recovery of Rs.2,27,61,832.48 (Rupees Two Crores twenty

seven lakh sixty one thousand eight hundred thirty two and paise forty eight) plus
unapplied interest from 20.08.2022 and bank charges there on, due to the Lalapet
branch, Hyderabad of Canara Bank from

Name and Address of the Borrower (s)/ Guarantors (s):

a) Sri Nemani Ravi Kanth, Flat No.5, Plot No.113, Balaji Ratna Appartments, Kalyan
Nagar, Hyderabad, Telangana, India-500038 (Borrower).

b) Sri Viswanath Kasinadhuni, S/o. KVSV Kumar, 11 10 21, SBI Colony, Road No.2,
Saroor Nagar, K V Ranga Reddy, Telangana-500035 (Power Of Attorney Holder).

c) Sri Kondapaturi Shivaram, S/o. Ranga Sai, H.N0.5-5-426, MJ Road, Exhibition
Grounds, Nampally, Hyderabad-500001 (Guarantor).

DETAILS AND FULL DESCRIPTION OF THE IMMOVABLE PROPERTY

All that Residential Villa No.38 on Plot Bearing 38 admeasuring 311.00 Sq.yds or
Equivalent to 259.99 Sq.mts with built up area of 3000 Sq.fts consisting ground and first
floor in Sy.No.10 in the Project Lunetta-ll, Situated at Bandlaguda Jagir Village,
Gandipeta Mandal, Bandlaguda Jagir Municipal Corporation, Rangareddy District,
Telangana State. Boundaries of Residential Building: North: Compound Wall,
South: Plot No.39, East: Compound Wall, West: 40'Wide Road.

RESERVE PRICE: Rs.2,07,14,000/-

EMD: Rs.20,71,400/-
DATE & TIME OF AUCTION: 15-05-2023 & 11.30 A.M. TO 12:30 P.M.

(With unlimited extension of 5 minutes' duration each till the conclusion of the sale)

e Earnest Money Deposit shall be deposited

EMD amount of 10% of the Reserve Price is to be deposited by way of Demand draft
infavour of Authorized Officer, Canara Bank, Lalapet Branch, Hyderabad or shall be
deposited through RTGS/ NEFT/ Fund Transfer to credit of account of Canara Bank,
Lalapet Branch, Hyderabad, Alc No.209272434, IFSC Code CNRB0001286
on or before 12.05.2023 5.00 PM.

Mode of Auction: Online Electronic Bidding
Place of Auction: Online

The property can be inspected, with Prior Appointment with Authorized Officer,
on 11.05.2023 between 11.00 AM and 3.00 PM.

For detailed terms and conditions of the sale please refer the link "E-Auction"

provided in Canara Bank's website (www.canarabank.com) or may contact Senior
Manager, Mrs. P. Sadhana, Canara Bank, Lalapet Branch, Hyderabad.

040-23438706, 7382932205 during office hours on any working day.
Date: 12.04.2023, Place: Hyderabad

Sd/- Authorised Officer, Canara Bank

THURSDAY, APRIL 13, 2023
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PUBLTTC NOUOTICE

(Under Section 102 of the Insolvency and Bankruptcy Code, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
DR. MAGANTI VENKATA RAMANA RAO

Insolvency Resolution Process under section 95 of the Code has ordered the commencement o
the Insolvency Resolution Process against Dr. Maganti Venkata Ramana Rao residing i
Hyderabad, on 10.04.2023 and Copy uploaded on 11.04.2023, vide its order CP (IB) No. 168/95
/HDB/2022 u/s 95 of IBC filed by STATE BANK OF INDIAfor the Personal Guarantee extended tg
M/s. MIC Electronics Limited.

The creditors of DR. MAGANTI VENKATA RAMANA RAO are hereby called upon to submit theig
claims with proof on or before 04.05.2023, to the Resolution Professional at Flat No 104, Kavur
Supreme Enclave, Kavuri Hills, Madhapur, Hyderabad-500033, Telangana.

The Creditors may submit their claims through Electronic Means, or by Hand or Registered Pos
or Speed Post or Courier.

SLNo PARTICULARS OF PERSONAL GUARANTOR DR. MAGANTI VENKATA RAMANA RAC

Notice is hereby given that the National Company Law Tribunal, Hyderabad in the case OJ

1.1 Name of the Personal Guarantor | Dr.Maganti Venkata Ramana Rao

2| Address of the Personal Guarantor 302- Jyothi Nest, Road No.2,
Banjara Hills,Hyderabad- 500034

3] Insolvency commencement date 10.04.2023

4| Estimated date of closure of Individual 08.08.2023
Insolvency Resolution Process

5] Last date for Submission of claims 04.05.2023

DETAILS OF THE RESOLUTION PROFESSIONAL

6. Name and registration Number of the Name: DANTU INDU SEKHAR
Insolvency Professional acting as Resolution Professional Reg. No: 1BBI/IPA-003/IPA-ICAI-N-00233/2019-2020112773

7. Address and E-Mail of the Resolution 29-1401/6/1, Plot No 253, Road No 2 (West), Deen Dayal Nagar
Professional, as registered with the Board Ramakrishna Puram, Neredmet, Hyderabad, Telangana 500056.
E-Mail: indu.sekhar3@gmail.com

Flat No 104, Kavuri Supreme Enclave, Kavuri Hills,
Madhapur, Hyderabad-500033, Telangana.
E-Mail: pg.micelectronics@gmail.com

8.| Addressand e-mail to be used for
correspondence with the Resolution
Professional

Note : Submission of false or misleading proofs of claim shall attract penalties orimprisonment in
accordance with the provisions of the Insolvency and Bankruptcy Code - 2016 and any otherg
applicable laws.

Date :12.04.2023

Place :Hyderabad

DANTU INDU SEKHA
Resolution Professional

ORIX LEASING & FINANCIAL SERVICES INDIA LIMITED

% tformerly known as OAIS Auto Financial Services Limited) (A Subsidiany of ORIX Auto Infrasiructure Services Limited)
Regd. Office : Plot Mo, 94, Marol Co-operative Indusirial Estate, Andheri-Kurla Road, Andheri (E), Mumbai - 400 059
G Tel,: +81 22 2859 5083 / 6707 0100 | Fax: + 81 22 2852 8549
Ermnail: infoi@orixindia.com | www.orixindia.com | CIN: UT4900MH2006PLC 163937

SCHEDULE Tl
FORM B - PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy (Liquidation Process) Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF | St
M/s BHRIGU INFRA PRIVATE LIMITED

(As per Appendix IV read with rule 8(1) of the Security Interest Enforcement Rules, 2002)

Whereas the undersignad being the Authorised Officer of the ORIX Leasing & Financial Services India Limited. under the
Securitization and Reconstruction of Financial Assets and Enforcement of Security Inferest (Act 2002) and in exercise of the
power conferred under section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002, issued demand
notice ta repay the ameunt mentioned in the notice within 60 days from the date of receipt of the said notica/s.

The borrower/s having failed to repay the amount, nofice is hereby given o the barrower's and the public in general that the
undersigned has taken possession of the propery described herein balow in exercise powears conferred on himther under sub-
section (4) of Section 13 of the said Act read with Rule 8 of Security Interest Enforcement Rules, 2002

The borrower's in particular and the public in general is hereby caulioned not to deal with the propertyies and any dealings with
the property/ies will be subgect to the charge of ORIX Leasing & Financial Services India Limited., for the amount mentioned
in the demand notice and interest thereon as per koan agreement, The borowers” attention is invited to provisions of Sub-
saction (8) of Sectiont 3 of the Act, inrespact of ime available, to redeam the secured assels.

POSSESSION NOTICE

n PARTICULARS DETAILS

1.| Name of corporate debtor

' Mis BHRIGU INFRA PRIVATE LIMITED

2.| Date of incorporation of corporate debtor | 11-08-2015

3.| Authority under which corporate debtor is

incorporated/registered under Companies Act, 2013

Registrar of Companies, Telangana,

4| Corporate Identity Number of Corporate
Debtor

U701017G2015PTC100174

Mame of the Demand Date & Type -
Loan S 3 Description of the
Borrower! Motice date & | of possession ;
Mo.| Account No. Co Bommower Amouil p'.i'akan Immaovable Properties

_ L 1 [LNOOOOO0001 5281 1. Annabathula 20 January 2023 | 10.04.2023 |Hem-1:- All Thai Piece And Parcel Of Plot No.
I Ganesh, & (Symbalic  |2214, Admeausrng 72 Sq. Yds. Or 60.19 Sq.
2. Annabathuia Rs.41,12,728.77/-| Fossession ) |Mirs. Along With Struciure Therein Area There
Sunitha About Near By Door No. 77-66-11, Block No. BB,

3. WIS Priva Fancy

Siuated At Radha Nagar Caolany, Village: Payaka
Puram In The Registration Sub-distrct Of
Vijayawada In The Registration District Of Krishna
Bearing R.s Mo. fp, &p, 8. 10p, 11p1, 12p1, 45p,
d6p, B0p, 81p Par, And BoundedAs : North
2215, South : 2213, East : 2205, West : Road

Place: Hyderabad

PAVAN KANKANI,

Liquidator - M/s BHRIGU INFRA PRIVATE LIMITED
IBBI Regn No.: IBBI/IPA-002/IP-N00368/2017-18/11062
AFA No: AA2/11062/02/181023/202219 dated 18-10-2022 Valid till 18-04-2023

5. Address of the registered offce and princpal | PlotNo. 248, Vamsiram Jublee Casa Road No 2, Lane e LI USROOEUTRERY 1, ety 20 Jamiary 2023 | 10.04.2023 [Ham-2:- AR Thal Piece And Parcel Of Plot No.

. o A Ganesh, & (Symbalic (2215, Admeausring 72 Sq. Yds. Or 60.19 Sq

office (f any) of corporate debtor Beside Krishna Jewellers, Jubilee Hils, Hyderabad TG 500038 IN 9 Annabathila Rs.41,12,728.77)-| Possession ) [Mus. Along With Structure Therein Area There

6. Date of cosure of insolvency resoluton process | 10-04-2023 4 a”g't;:ﬁ : gbﬂ“l "ﬁ'ﬁﬂ?dﬂ No. ;—FE% ﬁ““ﬂk ;“:'- E:;

— . M!S Priva Fancy iuate adha r Colony, Village: Paya

7. Liquidation commencement date 10-04-2023 (Copy oflthe Order : Putam [0 The H:g.igraﬁm"'guhgmm’ of

of corporate debtor received by the Liquidator on 12-04-2023) Vijayawada In The Registration District Of Krishna

8] Name and Registration number of the PAVAN KANKANI Eg:rlgg ”'E{"“%iﬁ' i?r'..f' E :ﬂ .-.jaﬂs 1_2:: :.}ilﬁln:

Insolvency Professional acting as Liquidator IBBIPA-00211P-N0O368/2017-18/11062 2216, ng ?221 4, East: 2204, West:Road

0./ Address and e-mal of he #302,36-1401A, 3 d Floor, City Centre | 3 [LNOODODDD013942 [1. Joseph Babu | 20 January 2023 [ 10.04.2023 | All That Piece And Parcel Of Door No. 70-2-19, 5

iquidator, as registered with Board Himayat Nagar, Hyderabad - 500029, Telangana. Gandrala, & (Symbolic (No. 1900, Municipal Ward No. 3Zc, Fifth Floor

Email:i avankankani@ mail.corm 2. W Kavideepika, Rs.2785429.75/-| Possession ) |(pentHouse), Subhadarshi Towers, Block Mo, 11,

P gma 3. Sarojini Gandrala, Revenue Ward Mo, 11, Old Assess Mo, 281699,

10l Address and e-mail to be used for #302,3-6-140/A, 3 rd Floor, City Centre, 4. Manju Sree Assess No. 1073132102, Situated Al Donka

correspondence with the Liquidator Himavat Naoar. Hyderabad - 500029, Telanaana. (andrala, Road, Patamata, Vijayawada, Undervijayawada

d \ : ailal ?gat' gﬂe.abad 50|0 123 Telngena 5. Jayasnee Municipal Corporation, Krishna Disérict, Admeasuring

_ ' mailiquidator.bhrigu@gmail com Gandrala, 78550, F1{765 59, FL Plinth + Common Area + 20

11| Last date for submission of claims 09-05-2023 6. Raja Sree Sq. Ft. Parking), And Bounded As: North:

k. . , . . {(zandrala, Property Of Paladugu Veerabhadra Rao -

Notice is hereby given that the Hon’ble [\latllongl Company Lav.vTrlbunaI,Hlyderab'adl Benchl 7. Vesapagu 89'0", South : Property OF Kilaru Bhaskara

has ordered the commencgment of.Ilqlwdatlon of M/s Bhrigu Infra Private Limited on Manusree Rao- 966", East: Municipal Corporation Road

10-04-2023 (Order copy received by Liquidator on 12-04-2023). 8. M!S Joseph (donka Road)-89'0°, West : Property Of
The stakeholders of M/s Bhrigu Infra Private Limited are hereby called upon to submit aI Coated Sands Keneru Nagabhushanam- 870"

proof of their claims, on or before 09-05-2023 to the liquidator at the address mentioned 4 [LNOOODOO0012900 |1. Venkata Krishna | 20 January 2023 | 10.04.2023 |1st Parthi:- Al That Piece And Parcel Of An

againstitem 10. Karakkavala, & (Symbaolic  [Extent OF 105-3.3/4 Sq.yds Or 88113 5q. Mirs, OF

The financial creditors shall submit their proof of claims by electronic means only. All othen 2. MIS Bree Maruthi  |Rs.96,48,131.34/-| Possassion ) [Residential Site Together With Ground, First Rec

stakeholders may submit the proof of claims in person, by post or by electronic means. Engineering Roofed Residential Budding And 2nd Floor Act

Submission of false or misleading proofs of claim shall attract penalties. Workes Rekula Shed With All Rights Of Easements And

3. Geeta Vani Fixuras Therein Situate In Revenue Ward Mo, 10

Date: 12-04-2023 Sd/- Karakkayala Block Mo12, Mis Mo.d46, O8d Municipal Ward

&mlﬂ &d® Canara Bank<<

Tt Syndicats |

CHAMDRAYANGUTTA BRANCH, PLOT MNO. 115,
COLONY, OPP.MAILARDEVPALLY POLICE STATIOM,
RAJENDRAMNAGAR CIRCLE - 500005, Phone No. (40 - 24361313,
Email: cbi311d@canarabank.com

DEMAND NOTICE [SECTION 13(2)]

DURGAMNAGAR

DEMAND NOTICE UNDER SECTION 13(2) OF THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND
ENFORCEMENT OF SECURITY INTEREST ACT 2002 The below said kean'cradit facilibes are duly secured by way of morigage of the
assets more specifically described in the schedule hereunder, by virtue of the relevant documenis executad by you in o favour, Since you
had failed to dischangs your liabiliies as per the berms and condilions slipulalad, the Bank has classified he debd 25 Non-performing Asset
Hence, we hereby issue this notice to yiou under Section 13(2) of the subject Act calling upon you ko discharge the entire liability

T0 BORROWER | GUARANTOR | MORTGAGOR: BORROWERIS 1.5mt. ASRA YASMEEN Wio ABDUL MALIK BHAMANI H.No 2-4-
72/9,PARAMA REDDY HILLS UPPERPALLY, RAJENDRANAGAR NUSRATH FAREED BUILDING ATTAPUR. HYDERGUDA

RANGAREDDY, TELANGANA-500048. 2.5r. MOHAMMED AHMED HUSSAIN S'o MOHAMMED HUSSAIN, H.No 2-5-25/5/501,
CHINTHALMET RAJENDRANAGAR, MM PAHADI BAHADURPURA HYDERABAD-500064.

MNo:31149730000032 [HDUSIHG LOAN)

OUTSTANDING AMOUNT LIABILITY :Rs. 36.05,523.76/- (Rupees Thirty six lakhs five Thousand five Hundred twenty three and
paise seventy six only) with accrued and up-to-date interest and other expenses. MPA DATE:31/03/2023, Loan Alc.

survey Wos 1, “Parf & 17/Pan,. a-:.‘m-&m:unng 195.00 5q yards ._“1'53 4 zq r*&tcr.';,.' m-zh ,nl'mrh area 4{?&9 square feet IRCCJ sitivated at New
Suotha colony Jalpally Vilage Saroor Nagar Manoal Rangareddy Dist Telangans shd bounded as follows. NORTH » 25°-0" Wide
Road SOUTH : Plat No 9, EAST : Neighbours Land, WEST : Plot No 18 (Name of Title holder:Smt. ASRA YASMEEN)

If you, the aforementioned persons fail to repay the above mentioned amount due by you with future interest and incidental expenses,
cosis a5 stated above in terms of this notice undar Section 13 (2} of SARFAES] Act, within 60 days from the date of pubScation of this
nodice, failing which we shall exercise all or any of the rights under Section 13(4) of the subject Act. Further, you are hereby restrained from
dealing wilh any of the secured assats mantionead in the schadulé in amy manner whalsosver, wathout our prios consant, This is withoul
prequdice 1o any other ights available 1o ws under the subject Act andior any other L in force_Your attenton iz imdaled 10 pravisions of
sub-section (8] of Section 13 of the SARFAES| A, inrespect of time available, to redeem the secured assets. The demand notice had
also been issued fo you by Registered PostAck due to your last known address available in the Branch record,

Mo.281, Ward Mo.24 New Municipal Ward No. 18
O Assesement No 28020, Mew Assessment
Mo. 212488, Mew Assessment Mo.1073104982,
Door Mo.39-15-Tc, Labbipeta, Vijayawada,
Vijayawada Municipal Corporation Area, Patamata
Sub Registrar, Vijayawada District Registrar,
Vijayawada, Knshna District Being Bounded By:-
North: Property Of Devarajugatta Nagaiah -
33.0Ft, South: Property Wall Boundary Of
Dhanisira Naga Bhushanam -  33.0 Ft, East:
Joint Wall Property Boundary Sold By Toram
Maha Lakshmi To Other - 30.0 FL., West: Joint
Passage Way In 2nd Parthi To Some Extent
And Property Wall Bouandary Of Jeethunisa
Bhegum To Another Exten-27.6 Ft.

2nd Parthi : 5 Unspecified Joint Passage Way
Ofan Extent 07 9.6 S0, Yds. Or 8.02 Sq. Mirs. Out
OfAn Extent Of 19.0 Sq. Yids. Or 15.89 Sq. Mirs. In
Door Mo, 39-15-Tc Being Bounded By:- Morth:
Property Wall Bouandary Of Jeethunisa
Bhegum-54.0 Ft., South: Property Of
Dhanigira Naga Bhushanam And Others— 56.6
Ft., East: Property In 1st Parthi = 3.0 Ft., West:
Municipal Road-3.0 Ft.

Tatal Extent OF 15t And 2nd Parthi 114-9.304 Sq
¥z, Or 95,603 Sg. Mire. OFf Resdentiad Site
Together With Grownd, First Ecc Roofed
Residentizl Building And 2nd Floor Aco Rekula
Shed With All Rights Of Easemants And Fixlures

Date : 10.04.2023
Place : Vijayawada

DATE:D4.04. 2023, PLACE: HYDERABAD

S0¢- AUTHORISED OFFICER, CAMARA BANE

Sdi-
Authorised officer
ORIX Leasing & Financial 3ervices India Limited
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